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To be referred to the Reporter or not?.

Whether their.Lordships wish to see the fair copy of the Judgement? ¢~
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v JUDGEMENT
Shri SP Mukeriji, Vi@e Chairman

In this application; the aﬁplicant has challenged the
terminat%on of his service and claimed_benefit under Chapter V-A
‘of the Industrial Disputes Act.

2 The learned counsel ﬁf both the parties concede thag
the’applibant uhosé services were terminated uith effect Frdh'
1.3.90 has since been reinstated with effect from 1.6.90. The
learned counscl for the applicant gubmltted +hat the guestion

of payment of wages between 1.3.90 and 1.6.90 has not yet been

We fedd Oohed o) Y~
decuied, Mm@s that thfm matter xiieR can be décided betueen
a9 i

the parties on a fresh re,aresentatlon. made by the applicant. 1If
the applicant is aggrieved by the outcome of the anplication, he
is at liber{:y to épp;oach the proper legal forum for redressal

of his grievanceam occoNome ik \wv-l .

3 - In this view of t he matter, the application is closed

and there will be no order as to costs.
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